FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
HIMALAYAN MINERAL WATERS PRIVATE LIMITED OPERATING IN

BEVERAGE INDUSTRY AT ROORKEE, UTTARAKHAND,
WITH NO OPERATION AT PRESENT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

"Name of the corporate debtor along with Himalayan Mineral ~Waters Private

PAN & CIN/ LLP No. Limited
CIN : U15520UR1990PTC012483
2. | Address of the registered office 404, 4™ Floor, Divine Apartments, Near

S, Tans School, Jadugar Road, Roorkee,
Uttarakhand - 247667
3. | URL of website hitp:/cirphimalayan.in/

4. | Details of place where majority of fixed | Distt. Haridwar in Uttarakhand and Distt.

assets are located Bharuch in Gujarat
5. | Installed capacity of main products/ No manufacturing unit at present
services

6. | Quantity and value of main products/ | Nil
services sold in last financial year
7. | Number of employees/ workmen Nil

8. | Further details including last available Last available audited financial
financial statements (with schedules) of statements is for FY 2022-23. Further

two years, lists of creditors are available at details WG TS S0 available E
URL: http://cirphimalayan.in/

9. | Eligibility for resolution applicants under | Eligibility criteria is mentioned in the

section 25(2)(h) of the Code is available at detailed ‘Invitation for Expression of
URL: Interestt and can be obtained from

Resolution Professional by sending an
email at: cirp hmwpl@gmailcom |
10. | Last date for receipt of expression of 17.08.2024
interest

11. | Date of issue of provisional list of | 27.08.2024

prospective resolution applicants

12. | Last date for submission of objections to | 01.09.2024

provisional list

13. | Date of issue of final list of prospective 11.09.2024

resolution applicants \

14. | Date of issue of information memorandum, | 16.09.2024
evaluation matrix and requestfor resolution
plans to prospective resolution applicants

IBBI/IPA-001
IP-P-01468//




Last date for submission of resolution plans | 16.10.2024

16.

Process email id to submit Expression of | cirp.hmwpl@gmail.com
Interest

Reg. No
* (1BBI/IPA-001
IP-P-01468,
2018-19/

LN\ 12271

/ "Caz’%),\
Bhoopesh Gupta
Resolution Professional of Himalayan Mineral Waters Private Limited
Registration No. IBBI/IPA-001/IP-P-01468/2018 -2019/12271
Reg Address: 645A/533B Janki Vihar Colony Sector I,
Prabhat Chauraha, Jankipuram, Lucknow, UP-226031

Correspondence Address: AVM Resolution Professionals LLP (IPE)
8/28, 3rd Floor, W.E.A., Abdul Aziz Road,

Karol Bagh, New Delhi-110005

AFA Valid Upto: 14.12.2024

Date: 02.08.2024
Place : Delhi
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FINANCIAL EXPRESS

FRIDAY, AUGUST 2, 2024

; “FORM NO INC-2TA™ -
FORM NO. 14 [See Regulation 33(2)] [Fursiant ta e 37 {23 of the Companies ‘L HINDUJA HOUSING FINAHCE LIMITED
OFFICE OF THE RECOVERY OFFICER - I/lI _{Incorporation] Rules, 2014] i Corporate Office: No. 167-169, 2nd Floor, Anna Salal, Saidapet, Chennal-600015,
FORM G DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) BEFORE THE CENTRAL GOVERNMENT E-tnail: suctiondhindhdahiousinnfinance.com
Y PRESS! —r 1st Floor SCO 33-34-35 Sector-17 A, Chandigarh NORTHERN REGION HENC A : g e e st e
INVITATION FOR EXPRESSION OF INTEREST FOR (Additional space allotted on 3rd & 4th Floor also) I the meatter-of the Companies Act 2013 Section|  |HOUSING FINANCE AK Tower, 2nd Floor, 56 Subhash Road, Opposite Mittal Diagnotic, Dehradun-248001
HIMALAYAN MINERAL WATERS PRIVATE LIMITED OPERATING IN DEMAND NOTICE e earaton) Rulos 2t4 | |RCM-ARUN KUMAR SINGH - 3506011777, RRM - PUSHKAR AWASTES: S453043399, CLM- ANSHIKA RAA-G755056111, CRM- JANESHWAR PRASAD-DS1TTTE324
BEHEHAE“EH!.I_ HI_IIJ: gg?ﬁ-;}ﬁ%ﬁﬂffshggmﬂ“"'“" D, NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY i i o SYMBOLIC POSSESSION NOTICE

ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961. VG COMNSULTANTS GROUP UMLIMITED | | Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED under Securitzabon and
['ij-fndEIT HEgulléﬂbDFi JGA [F'1 ) of 1thFHEEWE“F Y ﬂﬂg Eﬂ"*’-"—'PHtEY Ell':'a”:' “E!Eﬁljgﬂ RC/156/2022 19-04-2024 Unlimited Liability Compa Reconstruction of Fmancial Assets and Enforcement of Security InterestAct. 2002 (Mo. 3 of 2002) and in exercise of powers confemed under
l: nsolvency Reso ution Process for CIFD{ITEHE.‘ ersons) agulatons ENCORE ASSET RECONSTRUCTION COMPANY PRIVATE LIMITED Hawng 15 Hﬁﬂ'f;efl?‘ql l':ﬂ:.::-."lﬂ L 41, Connaugh sechon 1H12) read with Rule 3 of the Ee;uril':,l Inleresd |:En|"|:_:n;er|1|=rln|;:| Rules, 2002 msued a demand nobce was issued on the dales
| RELEVANT PARTICULARS Versus e R AT Apglicany| | mentianed against each account and slated herenafler calling upon the borrower (herainaflar the borrower and quarantoes ate collactively

1. Name of the Corporate Debtor | HIMALAYAN MINERAL WATERS PRIVATE LIMITED To M/S PRESTOREX INTERNATIONALS Notios i haretiy given 1o the Gensral !é'ur;ll: inat| | refemed to as the “the Borrowers”) to repay the amaunt within 60 days from the date of receiptof seid notice.

~along with PAN/CIN/LLP No. | CIN: L115520UR1880PTC012463 - : - , - the company proposes to make apphcation to | The borrowers having failad to repay the amount, notica Is haraby given 1o the borrowars and the public in ganaral that the undersigned has
: ; (CD 1) M/s Prestorex Internationals, Plot No.22, Village Bajri, Dabua Pali Road, Faridabad * : : : ; : : 5 ; g
2. Address of the registered office | 404, 4th Floar, Divine Apadments, Near S Tans Throuah Its Proprietor Smt. Sunita Rani. Faridabad th Cenlral atvernment Lncer EE':"E" 18 o thel | taken possession of the property described harein below in exarcize of powers conferred an him under sub- section 4 of saction 13 of Act
Stehool, Jadugar Road, Roores, Utiarakhand-247667 9 prietar . ’ .y . Companies Act, 2011 seeking confirmation ofl | raqd with rde 8§ of the Secunty Inferest Enforcement Ruses, 2002 on this the dates mentioned againsteach account.
—t | - (CD 2) Sh. Rohit Suri, R/o House No. 362, Sector 16A, Faridabad (Guarantor) Faridabad, Haryana. |  [a%eratien of the Mamarandum of Assacialion of o ; b . e eapars i 2 . :
i [ . : ; B LaOmpany In erms NE BECial resoiuiion ", " ' . ] X L ¥

3 LTHL of website _ | hitp/icirphimalayan.in/ (CD 3) Sh. Rishi Suri, Rio House No. 362, Sector 16, Faridabad (Guarantor) Faridabad the Campary in tarms of & -l o The bormoweriguarantor in particular and the public in general is hereby cautioned not to deal with the peoperty and any dealings with the

4. Details of ptace where majority | Distt. Haridwar in Uttarakhand and ' ’ e ’ ’ Eﬁﬁﬁ'ﬁi-‘ #l e Extra Ordinary General Meeting] | property will be subject to the charge of the HINDUJA HOUSING FINANCE LIMITED for an amount and future interest at the contractual
BENRRG eIl St uing. Eislheiie Gl |(-|§I;y ) Smt. Sunita Suri Propriotor W Prestorex Intormationls, PotNo. 22, Vilage-Bir, | [eoewasteriniatt bl sion Tk | | o2 e afoceea oot Vet el ckdontal ospenci, ot dharo. ¥, e

. mt. Sunita Suri Proprietor M/s Prestorex Internationals, Plot No. 22, Village-Bajri, | [ce<ivert fram unltimites it fled liabiity, . S s Sl ebion 173 of ; ; dabte | -
[ Installed capacity of main NG mar‘uracbunng ikl present Dabua Pali Road. Faridabad. Harvana. ge-ba ity psrion hise | arast is il bo b aiactsd The borrower's attendion s iwited to provisions of sub-section [B) of section 13 ofthe Act.in respectoftime avaiable, io redeem the secured

products! services ’ s by the propased convession from unlimited liabilay| [ 35585

J : L | Thisis to notify that as per the Recovery Certificate issued in pursuance of orders passed by | (i fimited Labiily may delves or causs b b .

6. Quaniity & value of main products!| Mil the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) in| |caiiure or send by racsterad pos of nisher| | o0 Name of Borrowers! Demand Notice Date |  Amount Details of Immovable

 senvices sobd in fast financial year | OA/4011/2017 an amount of Rs. 7,08,43,856.40 ( Rupees Seven Crore Eight Lakh Forty I:‘::IjE-:IiI:-FIEf 5|_IIJ|:I|.':1:II'|E-':|_ by an a[!‘-:ladu'il statin ‘:h-a1 No. Guarantors Date of Possession | Outstanding Property

T humb&rg‘l‘g;‘p_mmggl warkmen Ml Three Thousands Eight Hundred Fifty Six And Paise Forty Only ) along with pendentellite | |*8ture of hisnar inlaresi and grounds o 1 Application No. 28.03.2024 | 7 9,14,947/- |Bearing a Land Khata No. 1084 {According

7 : ! PeY pppasition 1o the Registrar of (47 Floar, B - Lol ' i
12 Further datails nchuding last available) Last available audited financial statements and future interest @ 10 % Simple Interest Yearly w.e.f. 28/09/2016 till realization and costs of IFET'?_:::ME:LJHuI i I_&:‘LI-JE i m!:?‘r;ﬂdll:}::; i-11|.'.=:lv'?'ilr:| -L_|=,|_I|T1{, DH&H-MDUEDD‘I a7 & 26 07 i a5 on Fasli Year 1422 to 1427), Khasra No. 1141 Ka,
financial stataments {wih schedules) | is for FY 2022-23, Further detas are Rs, 2,10,000 { Rupses Two Lakh Ten Thousands Only ) has become due against you [ |winin tweniy-ane days from the date af COICPCICPOFIADDD0D0GZ] 6.07.2024 | 5032024 |Area 81 SqMtr. Total covered, Situated al
of two years, lists of cradifors, available at: hitp:/icirphimalayan.in/ (Jointlyand severally/ Fully/Limited). " , , E’;E;i:f:rf.mn"ﬁ%b;mﬁ,_:":I'l‘,:cfﬁ;;"q':g,fdi‘ﬁ?}",ﬂ; i Mr. Raghuvir Singh, Near PCF Godam | SYMBOLIC | plus interest [Mauja Kanharwala, Pargana Parwadoon,
relavant dates for subseguant avents | 2..You are hereby directed to pay the aboye sum within 15.days of the receipts of the notice, ey et e bl £5 F.0. Bhaniyawala Kanhar Wala thereon Tehsll Doiwala, Distt. Dehradun, Uttarakhand,
of the process are available at failing which the recovery shall be made in accordance with the Recovery of Debts Due to Ragistared Offica - L-41, Connaught Placs, Oehradun, PCF Gadam P.O. Boundad a5 East-- 16-FL Wide Road. Wesl -
i g - _ e Banks and Financial Institutions Act, 1993 and Rules there under. Mew Dedhi-110041, India, Bhaniyawala Kanhar Wala, Rurai, 7 n - 2 " '

9 Eligibdity for resolution applicants EE@.Ib"![:'r GrMEdia. 1% Mariionac m e etalen 3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or before For and on behalf of tha Applicant Dehradun, Utiarakhand, India- 248001 Eraperly Dr. g |'E'|.I']LII'I saingh, Neqth - Fecparty. !
under section 25(2)(h) of the 'ln'-.'ltaslm for Expression !:|¥ Inpterest' ;;m:l can the next date of hearing, : e gy Mrs La:nl':l Dy '-".l'arn:i Ho.- Kanhanisls hrs. Bachni Devi & Other. South - 5 Fi common
ode is-avanlable & Egn?d?ﬁalr;dénrsgl Faiﬁ:?:utlﬁnm rtrl‘fg;:ﬁgﬁlﬂn 4. You are hereby ordered to appear before the undersigned on 23/08/2024 at 10:30 a.m. for E,:alft : %E,Hf?,ﬁq Dmim Baniyawala Dehardun, Kanharwala Passage

! — i} 4 ) erabbber s e further proceedings. i Baniyawala, Urban. Dehradun,

L Ia?;iflgfgg_mr recedpl of expression | 17.08.2024 5. In addition to the sum aforesaid, you will also be liable to pay: (a) Such interests as is payable Uttarakhand, India - 248144

- i . — for the period commencing immediately after this notice of the certificate / execution proceedings. 2 Application Mo, ¥ 11,02 590/ | Bearing a Land Khata Ne. 318 (According Fasl|

1%, Date of iszue of provisional list of | 27,08.2024 (b)All costs, charges and expenses incurred in respect of the service of this notice and warrants UT/UTK/DHOMADDDO001 46 & 28.03.2024 i Year 1416 to 1421), Khasra Hu.[zaa, .ﬁ.rEH%HU.Tﬂ
prospective ’Eb‘«?'“!'_’m_af-'F’“':ﬂ”*E : and other processes and all other proceedings taken for recovering the amount due. COICPCICPOEIATOO0I0201 30.07.2024 10.03.2024 |SaMir. In which Covered Arsa 120 Sq.Mir,

2 LEjst dt:}tr? f-:;:: EL:hr'r_H_ESﬂElrl‘llﬂfl 01.09.2024 Given under my hand and the seal of the Tribunal, on this date: 19/04/2024. AHLUWALIA CONTRACTS Mr. Gaurav Rawat & Mr. Parwati| SYMBOLIC | plus interest |Situated at Mauja Karbari Grant Pargana
S een Yo P MnitIse Gl Sdi- Recovery Officer (INDIA) LIMITED ; . £8 Simla Bal Pass Pachwadoon, Tehsil Vikasnagar, Distt.

13, Date of issue of I;rn;_al list U[.:l 11.09.2024 Debts Recovery Tribunal Chandigarh (DRT 2) | | Regd. Office: Plot Mo A-177, Okhla Industial E-ﬁ:;t'vﬁfggﬁihgﬁr E‘I:Zr::haial grd,;-: thereon Dahraiine Lbeahsdiar Bocintad aEE.I St Lar
prospeciive resolubion appicants | frea. Phase-|, New Dethi-110020 24 FMr. Pan 8 Butels Side Me: ETF

b .- | SR L p 1 r n e De.hradun Ganes.hpur Hﬂrb.a_r, ufﬂl'lt ol T, #an |r|gh Ut'\..'l'lxl-, 1dé &EIJrII"@ 1 i
!4 Date of lssue of informaton | 16.09.2024 SMEG; SMFG INDIA CREDIT COMPANY LIMITED Sl e Deliracun. Saiiiuraan, . Dsktaden Wiest - Land of Doner, Side Measuring 57 FL., North
FﬂEl'jmﬂFEﬂﬂL;ﬂr:; m:]liaugﬂ ﬁ'llﬂtﬂ:ﬂ. M. A (formerly Fullerton India Credit Company Limited) ’ r::ﬂ?‘;';;}:;mﬁp“ﬂiﬁzn - Nisrabiand: ks 048007 : - Shiméa By Pass Road, Side Measurng 36 F,
and request for resolution plan to | i Corporate Office: 10th Floor, Office No. 101,102 & 103, 2 North Avenue, 3ot : = o 1 South - Mr, Hukum Singh Barthwal, Side Measuring
_p:'-::lspe-:;‘hw;! resoiutian ap _I-:anl.ﬁ _ _ Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai - 400051. NOTICE 6 FL :
|15 Last date for submission of | 16.10.2024 DEMAND NOTICE Pumsupnt & Regutalions. 48 of SE8F (st icati ' '
: R AT . 2 3 Application Mo. 28.03.2024 | % 8,07,186/- |Bearing a Land Khata Khatauni No. 50
| | resolution plans UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF | |Sbigations and Disclazures Requirements) P U3, 07, } A
- i o ; » s SE Birting i TR FADOD0002A0 & (According Fasli Year 1416 to 1421), Khasra
1 Pr T cirp.hmwpl@gmail.com FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act”) | | Feaulatian 215, atice is hereay given mat the UTATKDHONA as on
pcess emailid o submit EQL | €lrp-hmpI@e Sd-| |ANDTHESECURITYINTEREST (ENFORCEMENT)RULES, 2002 (“the Rules”) ( ) meeting of tive Board of Directors wil be held on COICPC/CPOFIAGORI0045 30.07.2024 | 15032024 |No. 56, Area 16745 Sq.Mrr, Situated at Mauja
Bhoopesh Gupta| | The undersigned being the authorized officer of SMFG INDIA CREDIT COMPANY LIMITED | | "ueday, August 13, 2024 theugh physcal | Mr. Amardeep Singh, Mr. Ranjit Singh | SYMBOLIC | plus interest [Naugaon, Pargana Pachwadoon, Tehsil
Rasohution Professional of Himalavan Mineral Waters Private Limitad | | (formerly Fulerton India Credit Company Limited) (SMFG India Credit) under the Actandin exercise | | virluall vidia corifirancing, inter alia. b consider & Ms. Tarandeep Kaur, All_at: thereon  |Vikasnagar, Distt. Dehradun, Uttarakhand,
el ’ y i fa kil 5 i e b of powers conferred under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice(s) and taka on record the Unaedited Finarcial Nawgaun Manduwala Tehsil Bounded as Easl - 17 FL Wide Road Side
Registration No.: IEE.JIPﬁ.-ﬂl}hIPﬂfiﬁfﬂlﬂ -ﬁﬂ;ﬁlégﬁél under Seé:tionh13(2) of the Act, (cejlllin% u%%nd theffollow}qingg1 borr?wer(s) tc]>c Lepaydthe amquhnt Results {Standalone & Conzalidated) with imited kst I}Ehra::Iun tirakhand Measuring 54.6 F1, West - Land of other, Side
i L+ HLE R mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. The ey i { ¥ sk ; g, ;
Regd. Address: 8454/5338 Janki Vihar Cokeny Secior-1,| | undersigned reasongbly believes that.borr_ower%ls) is/are avoiding the %er\(ice' of the demand E;::ﬁmﬁsﬁrf;::,ﬁmﬂ;‘ﬁﬂﬁﬁéd;ﬁ Dehradun, Uttrakhand, Urban, Measuning 54.6 L., Norlh - Land of Jyoli Prasad,
3 Prabhat Eharuaha- Jankipuran, L:JC'l:r_'ltr.ﬂ, UP-Z26031 ?ﬁg"féﬁ%’eﬂlﬁfﬁg‘?ﬂtgﬁ ;ﬁg{:ggggtr)gg?(tlrsaté?érégheefrfgi%tﬁglgzv ?fﬂxatlon and publication as perRules. | | Z0 o0 aehdadens. 1t ey Defradun, Uttarakhand, India - 248007 Side I'n.u'lﬁ:;ansanlSS Fi., South - Land of Seller, Side
iy 2 e 104 EE F“”““EE Mﬁ.rﬁﬁ' WE F:Edmll.ltﬂ-“- Pﬁﬂamgﬂ'm‘“pa Name of the Borrower(s)/| Demand Notice Description of Inmovable Furiher jn gonfayalion of our jrtmabion. on -
| Place: Delhi /28, 3rd Flaor, WEA., Abdul Aziz Road, Karol Bagh, New Defhi-110005 ’ P closurs of frading window on 29h June 2024 | | 4 Application No. 28.03.2024 | % 6,29,334/- |Bearinga Land Khata No. 135 {According Fasli
Legal Heir(s). Date Amount Property Mortgaged and pursuant o the provisions of SEBI UT/UTK/DHOMADDOD0031S & — 3% on Year 1420 to 1425), KhasraNo. 276 Ka Min, Area
1.SHIVAM TRAVELS. 23rd July, 2024 Owner Of The Property — Om Dutt Sharma (Frohibition of Insider Trading) Regulations, UTUTKDHON ADDDO00T 14 EED?Eﬂzd- 10.03.2024 |96 Sq.Mir. In which Ground Floor & Ist Floor
2.0MDUTTSHARMA. | Rs.20,08,065.25. |All That Eroperty Piece And Farcel O} 515 the wading windew for dealing in the Mr. Indira Mehta. Vill-sirsali, POkulhan | SYMBOLIC | plus interest |covered area 147 Sq.Mtr, Situated at Mauja -
[Rupees Twenty Lakhs| Froperty Bearing Commercial Shop Mo | 1w cines of e Campany shall reman closed : sk P : P Egiel
3.MAMTASHARMA. Eight Thousand Sixty | 303, (first Foor), Block -2, Ganga Shopping | - | - * designated parsons Snd sk Immediats Teh-Dehradun, Teh-dehradun, thereon | Kirsali-2, Pargana Parwadoon, Tehsil & Distt,
Five and Twenty Five | Complex, Sector — 29, Noida, District s St Semiurban, Dehradun, Utarakhand | Dehradun, Uttarakhand, Bounded as: East - 15
Paisse Only] Gautam Budh Nagar, U.p. 201301 Having | - | reatives Bl 158, Auqusl 2024 Indlia - 248001 Ft Wida Road, West - Proparty of ather, , North
& i - 2 - = | T 1=
As on 16th July, 2024 i}twcsareisngfagrrrefér;g;To%‘ga'ig%rospgr'tyb;l.trs. For Ahluwalia Contracts I:InmarsL[:ﬁ 15 Ft, Wide Road, South - Property of other
The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount Placa: New Delhi Vipin K Tiwari < ALOR. = :
PRAKASH WOOLLEN & mer;tiort;elzd therein agg herelinabove vt\;ithin 60 hdays from theddate of this |E)uhbligationftogeither witr:c D:i? 4]1‘_!;_;}1; IC:JI::.:]P,:F;:G,::J: Datac: 1-47-2074, Piace : Dehracun Authorised Cfficer, HINDUIA HOUSING FINANCE LIMITED
applicable interest, additional interest, bounce charges, cost and expenses till the date of realization o
SYNTH ETIC M I LLS LI M ITE D pggment. The borrower(s() )may note that SMFG Inc?ia Creditis a se%ured credito/r and the loan facility
availed by the Borrower(s) is a secured debt against the immovable property/properties being the
Regd. Office: 18" Km Stone, Delhi Moradabad Road, secured asset(s) mortgaged by the borrower(s).
QN H-24 Village Amhera. Distt. Amroha-244102 In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, SMFG H I N D u jA H 0 Us I N G FI N A N c E L I M lTE D
) g ) . India Credit shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of 'C'DI"PﬂI‘EitE Office: No. 167- 159 2nd Floor, Anna Salai, a:dapet Chennai-600015
Tel: 91-9760091983 thes%curedfastiet(s)dlncltﬁdlgg but(?or:||r£|t:5dt?]transfgrtheZamelbywayofsalglc\J/leréin\éokgg znyot?er = h Dﬁ Office No-311 & 312, 3rd FI ITL Northex T -A9, Netaji Subhash Pl pit Delhi-110034
. remedy available under the Act and the Rules thereunder and realize payment. ndia Creditis also ranc ice Ice No- 1 oor, O ex |owers- etall Su as ace itampura, Uelni-
Website: www.prakashwoollen.com ; empowered to ATTACH AND/OR SEAL the secured asset(s) before enforcing the right to sale or transfer. :
Email: info@prakashwoollen.com Subsequent to the Sale of the secured asset(s), SMFG Ir(ld)ia Credit also hagsa rig%t to initiate separate CLM Kashish Bhatia - 9999371936, CLM Sunny Malik - 9654130749
CIN i_17291ll3JP1 979PLCOO4804 Iegalffproceedings to recover the balance duesé, in é;ase th%value of the mortgaged properties is
: insufficient to cover the dues payable to the SMFG India Credit. This remedy is in addition and
. independent of all the otherremegies available to SMFG India Creditunderany);therlaw. Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule B{E”
Notice of AGM: E\he attentign ofthte borgm?/er;gs) isi in\éiteo{_to S%F%) 13f(ft3r)]of }\h?Ach in rSSptﬁCt %f time av(ai)lable, to r?deerg Sale of Immovable property mortgaged to Hinduja Housing Finance Limited (HHF} having its Corporate Office at 167-189, 2ND Fioor, Lits Mount, Saidapet, Chennal — 600 015
€ Secured assets and further to Section of tne ACL, wnere e porrower(s) are restraine Fo. Hi 1 H i I femitad. L 14 ¥ ; I Shi. 1
NOTICE is hereby given that the 45th Annual General Meeting Jorohibited from disposing of or dealing with the secured assef(s) or trar)llsferring by way of sale, lease or and. Br_a_r.u:ﬁ Office EI..- I-.|.||1|:Iu!a HIZ.'-‘.JEEII'!Q Finance .JI‘:I‘II1.I3I:| Dffica Mo-311 11.31_1. E-rﬂ. ﬂ:r:nr._ m. Nnr:he:f Tu}'.-.-{-[s AE hataj Subhash F'Ia_n::e. Pltafnpu[a. Iijazﬂ'.f 10034 wnder tha
otherwise (other than in the ordinary course of business) anv of the secured asset(s). without prior written Sacurtisation and Reconsiruction of Financial Assets and Enforcemsnt of Sacurity Interest Act, 2002(harginafter “Act”), Whereas the Auharized Officer (*AQ") of HHF had taken the
“AGM”) of the Members of Prakash Woollen & Synthetic Mil (MG I Cresian o comionoa i e sbove i under Soct | - i i | - - - - .
( AL ) ofthe viembers ol Frakas oollen ynthetic Mills g??hsggégigF%Lngé%(;roeﬁgggg rr;%?]g%]t?cl?%C:\glitlgglfv?/ﬁﬁ\tlﬁésuirzjgfrf;Sﬁ:glgmﬁgg éjr?gx;?(g)ctrﬁgfﬁ posaession of the following propertyies Eurs..,aﬂlc[he notics issued U.'rS 13(2) of the Act in the following loan accounis/prospect nos. with a right to seff the =ame on "AS IS WHERE 1S
Limited will be held on Wednesday, 28th August, 2024 at 11:45 they so desire, can collect the same from the undersigned on any working day during normal office hours. BASIS & AS |5 WHAT IS BASIS" for realization of dues, The Sale will be done by the undersigned through e-austion platform provided al the website:
A.M. at 18th Km Stone, Delhi Moradabad Road, NH-24, Village Sd- (Authorized Officer auction@hindujahousingfinance.com and hitps hwww.bankeauctions.com/
: - Place: Uttar Pradesh/Noida DATE/TIME OF E-AUCTION : 22/08/ 2024 FROM 1100 HRS-1300 HRS
Ambhera, Distt. Amroha- 244102, to transact businesses set out , SMFG INDIA CREDIT COMPANY LIMITED . .
in the Notice of the AGM dated 20th July, 2024. The Notice of| Lo 2oz (formerly Fullerton India Credit Company Limited) EMD DEPOSITION LAST DATE : 21/08/ 2024 TILL 1700 HRS.
the AGM along with the Explanatory Statement thereto and the
DATE OF INSPECTION OF THE PROPERTY : 20/08/2024 BETWEEN 1400 HRS -1700 HRS
Annual Report for the year ended March 31, 2024 has been m .
P : y : ;. HEH“ HQ“SING EI“ANBE I-IMITE“ Sr. Borrower(s) { Demand Notica uls Description of the Date and Reserve Price
Separately Sent in electron|c mode to a” those Members Whose F-"':Ilj Ciffic somimunit _|I Cantre, H&E.:Irl[ LLll‘ lH 3-['1 .Ilh.:-r Mew Delhi - 110057 Phone: No Co-Bor [5# 13‘2] Date and | bia P IIS,E-E AR THI i P Mﬂnﬂj‘ Dﬂpﬂﬂt
: : : . rohfi.com - rower ate a mmovable Property/ Secured As pi o
email addresses are registered with the Company / Depository o A IGuarantor|s) Knhind Possession|  (EMD) (10% of RP)
Participant(s). The Annual Reports and a copy of the Notice of Contact Address; Elmh:lmg No. 7, 1[‘|I:| Flaor, E..mr"lunl ty I"E'm.—r Basant Lok, Vasant Vihas, Bid Increase Amount
AGM is also available on the website of the Company New Delni- 110857 1. | Loan Account No 10102022 And | All that gi :
; : ; piece and parcel of Flat Mo, 3F-02, Second Floor, area measuring | 181172023 < 7,00,000)
; DEMAND NOTICE "
(www.prakashwoollen.com) and on the website atl |y s 1 2ol he Secritsaton s Recensiruction of inanil Assts DUDELDLAIADDONOO(2! | - Rs. 1435647 |60 Sauare yards, plot on Khasra No. 39, Prem Viar i, Vilage | Physeal | 7y ;.
www.evotingindia.com. The electronic dispatch of the Notice of Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest e _ st P s S 3 QIR Of: RRLE IR0 o :
AGM and Annual Report has been completed on 01.08.2024 [Enforcement) Riules, 2002 {'Rules”) 1 A Dowancra Diyin) Total Outstanding as | = e vest Road 201 wide, North: Flotof aiher, South Flotof other T
T ' Whereas (he uoersigned beng te Aldharsed Officer of Heny Bousing: Finance Limibed (HHFL) (Borrower) On Date 29/07/2024 Moade Of Payment :-

- ina: rder b Act and inexercise of powers confemad undar Saction 13 (12) read with Rule 3 of the Rides Z Mrs, Suneeta Dhyanl : -' ELE :
E-Voting: aeady sied delaledOamang Nobces datecbelow Lo Scton 132)otheAct calg ipon e (CoBorrower) Rl el e e b e e L
The Company has entered into an arrangement with Central Bomowar|s)Co-Bormowen s Buerantar(s) (8l singufary o fogether referrad o *Obkgors"Vlagal = | through N | d ank A‘'c No. t

: " . ‘ ” gt _ Hairis)iLegal Representativels) listed haraundar, to pey the amounls menfanad in the respactive 2 | Loan Account Na. 17.08.2021 And Althat part and pancel u’ﬂm Mo, 206, First Fiocs, Construcied on propertybearing Mo, | 18M11/2023 710, I:II:I ﬂﬂl'.'h'-
DePOSItory _Securmes lelt_ed (CDSL") for faCIIItatm_g_remOte © Demant Nosioals, within 60 days from the date of the respective Noficals, as per details given below DUDELDLHVADOO001T4 Rs. 16,63.087/- 13 & 14, area measuring 201.66 5¢. Yds. + 240 5q. Yds = 441,66 8q. Yds., Situatedal|  Physical 7 1.00,000/-
voting services. The details pursuant to 'Fhe provision of the| | caopes of the sakd Noiices are served by Registered Post AD. and sre avallible with the 1 Mr. Puneet Puneet As on 12.08.2021 | Manish Vihar, Village Loni, Pargana Lonl, Ghaziabad, Uliar Pradesh, Bounded by: | Possession g
Companies Act, 2013 and the Rules are given hereunder: undersigned. and the sad Colkjornis)Legal HerisVLegal Regresentativeis), may, { they so desire. (Borrower) _ East: 30 1, wide road, Wess; 30 . wide read North: Plot No. 12, South: 30 ft. wide road T 5,000/

oolbect thi na s pactive copy from e undersigned orany working day during noemal offics hours. % Mrs Jamuna De Total Quistanding as 1
(1) Date of completion of sending of Notices : August 01, In connection with the above, Notice is hemsby given, once again, o the said Obfiparfs) /Lagal (Go-Borrower) On Date 29072024 Mode Of Payment ;-
2024 Hairls)Legal Represantatiive(s) 10 pay to HHFL, within 60 days from the date of the respactive Rs. 20,22 238/~ All paymaent shall be made by demand draft In favour of Hinduja Housing Finance Limited payable at Defhl or through
NoticeSs, the amounts indicated herein below agairst thelr respective names, fogether with further NEFTIRTGSIMPS to HDFC Bank Afc No. HHFLTDDLDELDLHIA 174 with IFSC Code HDFC 0004583,
(2) Date and time of commencement of Voting through :;?{E.:Lﬁ:ﬁﬂ:;ﬂ;rigﬁelg ﬁfﬁ"ﬂ’:fégi’l'l':'f'i'lﬂiﬂ;’gﬁ;':};‘m’;gﬂi‘éx :'i*;'L_';T 1. | Loan Account Ne. 07.08.2021 And | A% (hat piace and parcel of Plot No. C 248, area measuring 75 Sq. Yards, First Fioor, | 22.09.2023 ¥ 11,90,0004-
electronic means: Saturday, 24th August, 2024 at 10:00 A.M | | axscutad by the sad Obiigaris). As sacunty for due repeymant of the lnan, e following Secured g;_'ﬂELmWHn'AWHHEE1 il ol Bl b ;29]' Fl‘:’g‘d " UELHF s L‘:'h? foginn dean E',f:'ﬂl'_la;hﬁ | s 7 1,49,000/-
. . . . Aszelis) have basn morigaged io HHFL by the said Calligon]s] respectively. ASOn 3707 2021 oni, Tehsil & District Ghaziabad, Uttar Prades nded by Eask Piot No .| Possession
(3) Date and time of end of Voting through electronic means: - . 1 Mr. Manish Chauhan | Fotal CublAding 2 West: PiotMo. C 249, North: Cther Plot, South: 18 Mirs Road Wide 2 5,000/-
oan Mame of Obligoris)l | Tetal Qutstandi Dt B

Tuesday, 27th August, 2024 at 5.00 P.M Account Logai Heirs)Legal | Dues (Re) as o | Demand Noice gm:?ha“ On Date 2000772024 | b s b derand et h“ﬁdinﬁ:r:rmm A

(4)  Voting through electronic means shall ot be allowed| |% Representativls) | _bolow dale'_| Dato of P (€0 Borrower s 2157044 | NEFTIRTGSMPS o HOFC Bank AlcNo. HHFLTODLDELDWNDAYZ6 wEhIFSC Gode HOFCOOM85, -
beyond 5.00 P.M on Tuesday, 27th August, 2024. HHFDELHOUTS000000858 AJRY KUMAR, SUSHMA! Rs. 10.52,118/-as | 26-07-2024 _‘4_ DL/DELDLHUAGI000 30.11.2022 AND All that part and parcel of th Iy with a8 - { ights and path lad at E 30122023 ] 20 50 0040/~
’ ’ ':IE'.'l o EEU-II‘?:E‘" %ﬁi@a‘ 0 0. i FIF.I ano parces G g FII'I;IFIET ¥l sdasemen ﬂg S5 HN FIE Wiy sRugED gt Entire LI
(5) Cut-off date for determining the eligibility to vote by Description of the Secured Assetsiimmovable properties/ mortgaged 1I|'.1r|:1.11-er'tles. IIJHEH.:I b H Re 2;515'253;; EE“’?‘“ gmhzéﬂ1;§$ H;Df-;f:hrrace ﬁ’;hz'ﬁ Ergﬂ .EEIB;:'I'MHE 959 IH'TI B“'Ehm .FF$EI1T F:hwi:ill « 2,035,000/
: , il i . syt i r. Mawab Hasan on 2 aaring Mo, ME- out of Khasra No. 21/4/2 situated in the area of village Khyala colony ggession | T
E 1 '-'HE.-" i N i \ i . i

electronic means is 23rd August, 2024. AR APMEASURING 25 6 4 MIRS, COVEREO AREATA SO, WTRS. BLOGKE, SECTOR. (Borrower) ol Outatanding as| 04" 3s Vishnu Garden, New Delni-110018. Bounde by:East Road 20 West: Gall 8 F1 7 5,000/-
(6) Members may participate in the General Meeting even 11, PRATAP VIHAR. TEHSIL & DISTT. GHAZIARBAD. LI P BOUNDED BY- NORTH: HOUSE NO_ E- 2 Mrs. Raziya Sultana | " = S0y onoy | North: Remaining portion of propeny No. NE-105-E, Sauth: PlotNo. NE-105-D,

after exercising his/her right to vote through remote e-| | 73 EAST ROADZ3FT, SOUTH: HOUSE NO 735 WEST HOUSE NG E-744 e B R 0BT, | ot atinl Do e By larsaid it lhdu;f-::rrm?m:- it i Ll BB sl DR 5t dugh

- o ; e ] . T A AL FrE favou at Delhi or throug
voting but shall not be allowed to vote again in the meeting. | | #H#FOELHOU | LALITA BORARA, HARISH BOHARA Ris. 17,82 6141 a5 | 22-07-2024 Fay S LR sphtidrdead st ek sty Rt banlet et
20000007413 | o 22-07-2024 [E-07-2024 NEFT/RTGSIMPS to HDFC Bank Alc No. HHFLTDDLDELDLHIAGSE with IFSC Code HOFCOD04389.
(7)  Persons whose names are recorded in the register Of | I Dascription of the Secured Assets/immovable properties! morgagad properties: Buillup Front TERMS & CONDITIONS OF ONLINE E-AUCTION SALE: -
by the depository as on the cut-off date only shall be "::I'-E'_‘F‘I“E'-“m ':'rrm"zl‘?l':: r':' 15"3-;"-" W“"ﬁ‘ ’IHEE:;WE 1:2;@@9:‘2.313“@33.'?355&%& '*’E 2. Particulars of the propesty/assats (viz extent & measurements gpecifiad in the E-Auction Sale Notice has bean stated to the best of the information of the Secured Craditor and
. . . . 2| O COMRTHON: TeeGaTLHES: ST ETATEN One Smas NEIch DR Sdr parking = an GIoUred TeT, Shug ) Iy i
entitled to avail the faC|I|ty to remote e-votlng as well as in the area of Vilege Matiala and the colony known as Masiala Exin, In Block-C, Uitam Magar, Haw Secured Gradiler shallnot be answerable fot any eror, mis- 5|atF-mEl'ltl;lrf"l1l"=,-5ltll‘l Actualextant & dimensions may differ : . ; ,
. . Balii-110059 with the pros:crtionate frestiold righés oithe &nd under the said property. Bounded B 3. E-fwcthion Sale Nobice issued by the Secured Credior is an invitgtion to the general public to submif their bids-and the same does not constifute and will not be deemed fo constitule
voting in the general meeting. Marih Road 95 L. E35|.'D'1pu.m-5 Piat Emu-rqgarsjda Flat ad 15;L-¢‘-ﬁ|.%uf':r-; Pict L any commitrment or any reprasentation on the part of the Secured Craditor. Interested bidders are advised to peruse the titla deads with the Secured Creditor and ta conduct awn
(8)  The facility for voting through Ballot papers shall be made -—-——ﬁ———_—--ﬁ--l-_—'--— N h"h — — = : o e independent enguinesides diligence about the tile & presant condition of the propery‘assets and daims/dues affesting the property before submission of bids
. : : HHFGAZHOU210000131208 | Santosh Kumer, Seema | Rs. 10.81074\- a5 | 28-07- 2024 4 Auction/bidding shall cnly be through “online electronic mode” through the website auctioni@hindujahousingfinance com and hitpsiwww.bankeauctions. comy Or Auction provided
available at the time of AGM and the members attending | | HHFGAZIPLZ1000013121 Wife of Santosh Kumar | on 22072004 [™05-07-2024 by the service provider €1 India BVT LTD, wha shall arrange & coordinate the entire process of auction heoudgh the e-auction platform,
the meeting who have not cast their vote by remote e- Description of the Secured Assetsimmovable properties! mnﬂgag-eu prnp&nlu Flat Mo Ua 5. The bidders may parficipate in e-auction for bidding from their place of choice. Internet connectvity shall have to be ensured by bidder himself. Secured Credilon'service provider
voting shall be able to exercise their right at the meeting 4, Upper Graund Floor, Back Side Rhs, Withaut Roafl Rights Buit On Piat Ko, A-43, Oul Of Khasra No. shall not be held responsdie for the inbermet connectivity, network probéems, own systam crash, power Failure atc.
213 Area Maasurng 415 3q, Ft L2 38,55 Sg Meters, Situated At Rail Vinar Sehkan Awas Samifi Lid, . Fordetails, help, procedure and online bidding on e-auction prospective bidders may contac the Service Provides C1 INDIA PYTLTD. 6054 Add: C1 INDIAPVT.LTD., 3rd Floor, Plat
through ballot papers. Village Saduliabad, Tehsil Loni Dist. Ghaziabad, U4 P consisting of one bedroom, one drawing room, No:68 Sector-44 FGu'-;a-nr' Haryana-122003 "(Contact Person Mithalesh, Phone No, 7080804486, Emait delhif@c Tindia.com , Support Mabile Number:-T281981124/1125/1126)
(9)  Any person who acquires shares of the company and E&ﬁﬂ?;?;:;:;ﬁﬂibﬁ?{"ﬁ.{i’z_';ﬂégfﬂ ;Iﬁ”{’ DN gl SRR e e A 7. For participateg in the e-auction sale the |r|'t9m:hng bidders ehould register theit name al auction@hindujahousingfinance.com and hitps:www bankeauclions com! wel i
. T SRR o — - aovance and shall getihe usersd and password, Infending bidders are aovised 1o change only Ine password immediately upon receiving it from the service provider.

be(?omes mem.ber of the company after d|SpatC_h of the| [IhsenoiHOUZ2000025454 OWIF DEE, DEB MITHU| Rs. 24,38,747/- as | 22-Jul-2024 8. Forparicipating in e-auction, intanding bidders have to deposit a refundabie Eamast Money Deposit (EMD) Le. 10% OF RESERVE PRICE (as mentionad above) shall be payable

notice and holding shares as on the cut-off date i.e. 23rd on 22-Jub2024 | D5-Ju-2024 by interasted bidders through Demand Draft NEFTIRTGS in faver of * Hinduja Housang Finance Limited.

August, 2024 may obtain the login id and password by Description of the Secured Assets!immaovable properties! mortgaged properties: Saecond 8. The mtending bidders should submit the duly filed in Bid Form (format available on auction@hindujahousngfinance.com and https:www bankeaucdions com'} along with the

i : i Froor, Middle Left Side, Eastern Portion, Pt No. 302 Tower- 01, Wishiout Roof Rights OF The Buit Up demand Orafl ramittance towards EMO i a sealed cover addressed 1o the Autharzed Officer at Hinduja Housing Finance Limited, at Offica No-311 & 312, 3rd Floar, [TL Northex
sending a request at evoting@caslindia.com or Issuer/RTA Property Buill On Partion Of Plot Mo, 30- A/ 1 (part O Plot No. 30-a) Anea Measunng 56 5g. Yds o Towers-49, Nelaji Subhash Place, Pitempura, Delhi- 110034,
(10) The Notice of 45th AGM is available on the Company's 4352 D Makre Cuitof: Tt Lo Arve aseining J70:50 -l Wl OF Bhesre: Mo S5018-oe 10. Thesealed cover should be super scribed with *Bid for participating in E-Auction Sale- - in the Loan Account Number (as mentioned above} for the property (as mentioned abova).
website www.prakashwoollen.com and on www. E.'i?apu Hh&ri.;:miﬂ -.;.;-lrdﬁn F]Isu:’_icL - R a2, 'El'lm'r:‘:l rF:ran Llr.l-'-u'ﬂ Magar, -":?""_Dﬁl_h - 110058 11, After expiry of the fast date of submission of bids with EMD, Authorized Officer shall examine the bids recaived by him and confirm the details of the qualified biddars {who have
tingindi m :L“gf "'F"‘;imn 3[':; 'ﬁ'ﬁ'ﬁﬁﬁﬂ_g&'ﬁﬁgﬂﬁgﬁféﬂﬁ ':}I.rﬂa Eﬂ"éﬂﬁ;‘;ﬂf é"?é‘:’&ﬂ%ﬁ quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider C1 INDIA PYT.LTD. 1o enable them to allow only
evotingindia.com. West: Other's DIF-:IF*E:I.'IT ' b ; ; TS : those biddars to participate in the onfine inber-se bidding/auction proceedings al the date and tme mentioned in E-Auction Sale Nolice.
http://www.prakashwoollen.com/InvestorFiles/ e s 3 — 12. Inter-se bidding amang the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the pracess of inter-se bidding, there will be unlimited extension of
Aanl)uaI‘V ZORS ort%202023-2024 .pdf" PR AR ?-Ir,:z:ajl h{iﬂﬂrg{ﬁ e Hf 1;.'.35"?;?.'2' ;E' f“""f':"d “10° minutas each, i.e. the end fime of e-aucticn shall be automatically extended by 10 Minutes each time if bid is mada within 10minutes from the last extansion.
° port7o P dkei s pall it U5-Jul-2024 13. Bids onoe made shall not be cancelied ar withdrawn, All bids made from the user id given 1o bidder will be deerned to have been madea by him alone
(11)  For electronic voting instructions, shareholders may go Description of the Secured Assstsimmovable propertiesi morigaged properfies: Upper 14, Immediately upon closurs of E-Auchion proceedings, the highest bidder shall confirm ihe final amont of Bid quoted by him by E-Mail both to the Authonized Officers on el misilid
. o . . Ground Floor Rins Partion Without Roof Rights O Froperdy Bearng Plot Mo 73 And 74 -a. Area kashish bhatia@hindujahousingfinance.com and sunnymaliki@hindujahousingfinance.com and the Service Provider for getting declared as successful bidder in the E-Auction
through the 'nStr_UCt'on n the Notice of 45th AGM and N1 | Measuring 56 Sq. Yds Out Of 168 Sq. Yds. Oul Of Khasra No 8001, Vilage- Hastasal, Han Enclave, Sale proceedings '

case of any queries / grievances connected with electronic E’ELE!: 15“':‘5:':'- "'"-':'I_-:‘E'“ Ea’r'f'a“- '-"lna'!‘; Magar r:E"" E:_,E""”:":'E'E' ﬁ“”f’f;j By. i""zl':" Riad 15 Fl, 15. The successful bidder shall immediately i e. on the same day o not ster than next working day, as the case may be, pay a deposit of twenty-frve percent, of the smount of the sale

voting. Shareholders may refer the Frequently Asked q:z;g:&;*;tﬂ::::;‘ II:-IEF-I:-'II:“H IJ:J{_SNTﬁMEu-IDt;IPmm;; T:':a_":é';'?' s S an, which is inclusive of eamest money deposited, if any, to the Authorized Officer conducting the sale. The batance amount of purchase price payable shall be on or bafore
uestions (FAQs) and E-Voting User Manual for| | s i, ' gl M itteenth day of confirmation of sale of the immovable property.

Qh hold (FAQ )I ble at th dg load " ¢ RAIBIR SINGH as on Z-Jul-2024 | 0502024 16. In case of dafault in payment of above stipulated amounts by the successful bidder/auction purchazar within the stipulated time, the sate will be cancelled and the amount already

share 0_ e.rs _aval able a € download section o Description of the Secured Assets/immovable properties! mortgaged properties: Property Mo paid {including EMD) will be forfeited and the property will ba again pullo sala

www.evotingindia.com or call on toll free no.: 1800-200-5533. - 22 B, Megsurng Area 50 Sg. Yds With The Whole Of s Structure And All Rights OF Upper 17. Atthe request of the successhul bidder, the Authersed Officerin his absolute discretion may grant further time in writing, for depasiting the balance of the bid amaunt
InC i f licabl .. fthe C es Act Comstruction Uplo The Last Storey Bulll On Porticn OF Plol Mo, 22, Cul Of Khazra No. 52301, Suated 18. The Succassiul Biddershall pay apphcabla TDS (outof Sale proceeds) and sulbmit TDE cerlificate to theAuthorised officer.

h Lompliance or applicable provisions .O' _ e Lompanies Act, Al in The Extanded Abadi Cf Lal Dora Of \illage Mandali, lllaga- Shahdera, Delhi-110083. Boundad 1% MunicipaliPanchayat Taxes, Elecinaily duss (il anyland any other autharilies duss (fany) has to be paid by the successhul bidder before issuance of the sale certificate. Bids shall

2013 and as a part of the Green Initiative, the Company| | By Norh Prmpenyho. 2 East Lane, South: Plot ho. 23, West Propesty No. 224 be made taking into consideration of afl the statutory dues pertaining to the propary.

encourages the Members to provide / update their e-mail address HHEMSPHOUZ2000029181 | ROHIT DUBEY, PRAT IMA l.-'v.'leA Rg 3286 801-as | 22-Jul-2024 20. Sale Certificate will be issued by the Authorised Officar in favour of the successiul bidder anly upon deposit of entire purchase price'bld ameunt and furnishing the nacessary proof in
i ; OF ROHIT DUBEY on 22-Ml-2024 [ 05 Juk202d respectof payment of af taxes/charges

to enable the Se”'V’C’”Q of notice(s)/ dOCUmentS(S)/ Annual Sescription of the Sicured AsateAmmovalie proasriiesl morigaged praperties: - Entie Bl 21. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borme by the auction purchaser.

Report(s) electronically. The request for updation of records for Up Ereshald Propary On Ground Floor Without Roaf Rights Land Area Measring 71 806 Sq, Mirs 2. TheAuthorized officer may postpone/cancel the E-Auchon Sale proceedings withoul assigning any reason whatsosver, In case the E-Auction Sale scheduled is postpanad 1o alater

members holding shares in physical mode should be sent to (774 Sq. Ft)APart OF Bulhup Property Bearivg Muricipal Mo, 2521 And 2522, In Ward No. i Stuated date before 15days from the scheduled date of sale, itwill be dispiayed on the website of the service provider.

the Company or RTA and to the Depository Participant in case Al Bash Purjabian Subzt Mandi, Ghantaghar, New Delhi-110007 Baunded By Nadh: Othar 23. Thedecision afthe Authorzed Cfficar &4inal, binding and unguestionabia,

f b holdi h in d terialized d Property Ma. 2520, East Gai 12 Ft, South; Gali 8 FL, Wast Ofer Praparty Mo, 2521 24, All bidders who subrmithed the hids, shall be deemed to have reed and undarstood the terms and conditions of the E-Auction Sake and be bound by them

Or members noiding shares in aemaierializea mode. "wilh Aurther interest, addilional Inlsrest at B1a rate s more parlicularly staled in fespactive Damand 25. For further detalis and queries, please contact Authorized Officers, Mr. Kashizh Bhatia and Mr. Sunny Malik, Mobile No. 9990371936 & 9654130749 respectively at
By order of the Board of Directors Mefice dale menlioned above, mcidental sxpenses, costs, charges elc incurred bl the dabs o branch office Hinduja Housing Finance Limited, at Office No-311 £ 312, 3nd Floor, ITL Northex Towers-A8, Netaji Subhash Place, Pitampura, Delhi-110024
Prakash Woollen & Synthetic Mills Limited payment andiar realzation. If the said Chaligons] shall fail o make payment o HHFL a5 aforasasd, 26. This is slso 15 (Fifteen| days’ notice to the BorrowerMorigagoriGuarantors of the above said loan acoount pursuant to rule BI6) of Sacurity Interest [Enforcement) Rules 2002,
then HHFL shall proceed apainst the above Secured Assefis)immovabie Property(ies) under aboul holding of auelion sale on the above-mentioned date/place
Sd/- Saction 13(4) of the said Act and the appliceble Rules entirely a8 the risk of the said Obligons)iLegs! - -

. HedrisVLegal Representativels) as o the cosls and consequences Place: Delhi Authorised Officer,
V\s\l‘:ulay _llfumaI;.GU[t)ta) The said ObligarislLegal HeinsWLegal Rapresentalivels) are prohibided urder the ssd Acl & Date : 02,08.2024 HINDUJA HOUSING FINANCE LIMITED

ole-1lme Uirector tramsfar the aforesaid Sacwed Asselis) ble Propery, whalher b [ zala, | { : T ;
( DIN: 0033532; I:I::Emrs.e fu'ilh:::.lEl-le:E- prior MIH::En::jns;T‘:I;I?E:IﬁFL. .;?Tt':lp:r;m E.,-r,||-..;|!|l ::.T'_l-:u;agi :—a::;; Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Hinduja Housing Finance Limited nor
_ . confravention of e provisions of the Act or Rules made thersunder shall be liabis forimpriscnment the Service Provider will be responsible for any lapsesifailure (Internat faflure, Power fallure, atc.) on the part of the bidder in such cases. In order to ward off such
Place: Vill. Amhera (Amroha) andice penaity as provided under the Act contingent situation, bidders are requested to make all the necessary arrangements/alternatives such as back-up power supply and whatever else required so that they

Date: 01.08.2024 Date: 02-08-2024 Place: DelhiMCR  Sd- Authorisad Officer, For Haro Housing Finance Limited are able to circumvent such situation and are able to participate in the auction successfully,

financialexp.epaptin

New Delhi
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NOTICE
TAKE NOTICE THAT Ms. Abhilasha Alick
D/o Mrs. Agnes R/o Tower CS 7 ROOM
NO 807 SUPERTECH CAPETOWN
SECTOR 74 NOIDA GAUTAM BUDDHA
NAGAR-201301 have agreed to purchase
the property morefully described in the
schedule mentioned below from Smt.
Shakuntla Devi W/o Shri Ram Bhajan R/o
Parwana Nagar, Choti Bihar, Bareilly
(“Seller”) and to mortgage to my/our client
IDFC FIRST Bank Limited (the Bank)
(Branch Address 2ND FLOOR KRISHNA
TOWER 69,RAJPUR ROAD DEHRADUN
UTTARAKHAND 248001), the said

property is free from all charges or
encumbrances. All PERSONS claiming
any share, interest or right in the said
property or any part thereof by way of sale,
transfer, assignment, mortgage, charge,
lease, license, lien, tenancy, trust, gift,
easement, possession, inheritance or
otherwise however are hereby required to
make the same known to the undersigned
in writing, within(7) seven days from the
date of publication of this notice, with all
supporting documents, failing which
mortgage over the said property shall be
created without reference to all claims if
any, and the same shall be deemed to
waived/ and or abandoned and will not be
binding on my/our clients .
THE SCHDEDULE ABOVE REFERRED TO
(Detail description of the property)
All that property bearing Municipal no. 295
Chaudhary Bihari Lal Marg, Block Ist,
Dobhalwala, Dehradun comprising of land
bearing Khasra no. 99 Min, area
measuring 57.17 sq. mtrs. with built up
area measuring 48 sg. mtrs., situated at
Mauza Chukkhuwala,Dehradun. Place:
Dehradun, Dated : 26th July of 2024
Name and Address of the Panel
Advocate-ALOK PUNDIR
M: 9412054582
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o Bandhan
Bank

Section T3 af the Act, in resgect al time avalable, to redeaam the securad assais.

Regional Offlce: Netafl Marg, Nr. Mithakhall Six Roads,
Ellisbridge, Ahmedabad-6. Phone: +597-79-26421671-76

SYMBOLIC POSSESSION NOTICE

MOTICE is hereby given under the Securitization and Reconstruction of Financial Assots and Enforcement of Seourity Interest &ct, 2002 and in axercise of powers
conferred undar Saction 131121 read with Rule 3 of the Security Interest |Enforceament! Rules, 2002, the Autharized Officer issuad demand notice to the borrgwar|s)
on the date menioned E-EIEII'IE[ tha account siated herenalter callmg UEon tham . 1o repay the amaunt withem B days from the date of raceipl of s8:0 NoTca, Tha
barroweer(s) having Failed o repay the amoont, notice &5 hareby given 1o the public o general and in paricular the barrowser(s) that the undersigned has taken tha
symbnlic possession of the property described herein bedows under Saction 13041 of the said &t read with Bule 8 of the ssid Bules on the date mentioned against tha
account, The borrgwarls) in particular and the public in genaral |s hereby cautioned not to daal with the property and any daaling with the proparty will be subjact 1o
the E-hEI;_ll-_'l af The Bank tor The amounts, interast, coans amnd Dl'lEIQEE- therenn. Tha bormg -.-.-ara'.'m:::r‘.-;a-g-ure' artention 15 Invited 1o the provigsons af gub-gaci=on |8} of

Mame of borrower(s)
& Loan Accowunt Mo

Description of the proparty Iﬂﬁrlﬂvﬁﬂ'&ﬂ
|Securad Assei]

Dare of Symbolic
Pozsession Notico

O/ Amouwnt a3 on data
of Damand Moo

Data of Damand
Notica

Mr.Ranvir Prabbakar Rajput
Mr.Prabhakar Herasingh Rajput
iz Lima Prabhakar Rajput
20001 100007841
Gandhinagar- 3827259 snd bounded by:

All that pieca and parcal of the Immoveble proparty
situated at Survey MNo.Conso Block-280, Final Plot

Mo, 308, Block-0, Flat Mo, 308, 2nd Flieor, Galaxy Flat,
Lunasan Aoad. Hiphway Road, Chhatral INA, Kalol,

Morth: Stair and Passaga, East: Flat Mo 0/307, Waest:
Margi'Commen Road, Seuth: Commaon Road

22042024 0072028 Rs.5,89,576.58

Place: Kakol
,Ealn.' 02082024

Authorised Officer
Bandhan Bank leiln:l_‘,

Lonal Offics | 301-31113rd Floas, 301-311 Neetkan Avenue-1,
Opp. Gujarat Vidyvapeeth CU. Shah Coliége Sireel
Ingame Tax Crass Road, Ashram Foad, Ahmedabad 380014,

CORRIGENDUM
Plzase refer o the Sabe Nolee sdveisement publshed in this news paper on 01882024 for the pubile
in ganeral and padticular o the Somower]s) and Guarsrtor (5) %r sale of immovabe propsdy of the
Encdiowy mandi oned borowens
In Serial No.12 The Details of Praperty of the Bormower Mrs. Karishma Raju Jaday & Mr Fiagu Jadav
has been wrangly Privted The Correcled Details is Mentioned here wilh &8 fal prece ard parcels of
the immovatie freshald residentisl Flak Mo, ERIS; on et Boorhaving it area admeasuning 44.75 square
mider| a5 par municipal comoration recond |, legether with commaon faciitias and amenitize in e schamae
knowni @ Gaddham Aparment of new Harshed Bhivanl Co-operatvs Housing Soaly Lid,,
arsiruded on ALA. and beering Final Flal N, 186 paile Calotied i e of Surey Mo, 3800 +243 and
£5111=2]-of Towan Planning Scheme Mo, 1, shuste. ing and being &t mouje and (Eluks-Yejalpus, dericl
Ahmedatad and Regisraton Sub-distic Ahmecabad- HVajalpur), within fa siate of Guaral, sandingin
tha: e o Wb, Barsshma Raju Jaday, The Boundanas of the property ane: Morth: Socisty Foad. South:
SerdceRaad, East FlaiMa, B-33 'Wesl: Flalle E- 38 (Physical Possession)
Ajl the ather Detall terms & conditions will remein the same,

gfeww o oy indian Bank

B A T

DOt - 01,08.2024 Butharized Oficar
Place | Alnmedabad |ndian Bank
Bolal 0is Canara Bank <A Canara Bank

T —— HALVAD BRANCH(06761)

ANNEXURE XXIX

DRAFT AUCTION SALE NOTICE FOR PUBLICATION IN THE NEWS PAPER

The under mentioned persons are hereby informed that they have failed to pay off
the lability in the loan accounds. Nofices sent o them by Registered Post have been
returned undeliverad, o the Bank. They are therefore requested 1o pay off the
liability and other charges and redeem the pledged securiies on or before
07.08.2024 falling which the said securties will be sokd by the Bank in public auction
atthe costof the borrower at the Bank's premises al 11:00 A.M, on 14.08.2024 oron
any ofher convenieni dale thereafter withoul furher molice, at the absoluie
discretion of the Bank.

51, Date of Loan Mame and address
Mo Loan Number of the borrower
1 |0F 19,2023 | 180238307420 | Mr. Zala Girirajsinh Hardevsinh

Address ; Ratanpar Vilage, Post | Gaurdad, Dist,

Fajkod, Mo, 95100 08225, Ratanpar, Guarat-380003
Mote : Amount oulstanding should include all Ezbilities of the: parly under Gold Loans
a5 well as any ather loan/credil facility
Date : 02.08.2024, Place : Halvad

Mana_ger, Canara Bank

_,-'ﬁ“%\ MAS RURAL HOUSING & MORTGAGE

W FINANCE LIMITEDR

Marayan Chambors, #th Floon, B, Palang Hotel, fshram Roac
fhmedabad-SH0Y. Condaot @ 0941108500 F33

noftice,

toredeam the secured assets,

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY) Rule B(1) of Security Interest (Enforcement Rules 2002)

Whereas the undersigned being the authorized officer of the MAS Rural Housing & Mortgage Finance Ltd, under the Secuntisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act - 2002 (54 of 2002 ) and in exercise of powers conferred under
section 13({12) read with rule 3 of the Security Interest {Enforcement) Rules, 2002 issued a demand notice dated 08-06-2019 calling upon the
Borrower/Co-borrower/Guarantor to repay the amount mentioned in the notice being within Sixty Days from the date of receipt of the said

The Borrower having failed to repay the amount, notice is hereby given to the Borrower/Co-borrower/Guarantor and the public in general that
the undersigned has taken Physical Possession of the property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of the said [Act] read with Rule 8 of the Security Interest (Enforcement) Rules 2002, on this 31" Day of July of the year 2024.
The Borrower/Co-borrower/Guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the Property will be subject to the charge of the MAS Rural Housing & Mortgage Finance Ltd. as on 08-06-2019 and interast therson,
The Borrower/Co-bormower/Guarantor attention is invited to provisions of sub-section () of sechion 13 of the Act, in respect of ime available,

Borrawer & Co-Borrawer, Guarantor Name Description Of The Immovable Property |  LoaniGho e 8. Amouel of
Bharatbhai Kishorbha Chauhan | PROPERTY BEARING FLOT NO. 137 PAIKI | Loan Alc No.: | Rs.1,063,894.00
(Applicant) NORTHERN SIDE ADMEASURING 68.25 2395 Ten Lakhs Sixty Three Thousands
Bhaveshbhai Kishorbhai Chauhan | SQ.MTRS & CONSTRUCTION THEREON | 31-07-2024 Eight Hundreds Ninety
(Co-Appplicant) | SITUATED AT REVENUE SURVEY NO. 289, a:gﬁr:;:rﬁﬁ?z’{‘ﬁg
Bhumiben Bharatbhal Chauhan SCHEME KNOW AS "MARUTI NAGAR® AT, '
'{:ulﬁppphcant} :"I.I'|Sﬁ|".|r|"-".[:|.|“lﬁ (TALPAD), TA. VISAVADAR, IN

REGISTRATION DISTRICT & SUB DISTRICT OF
JUANGADH, GUJARAT,

Ussranpora Cross Road Branch, Sadbwram Chambers,
Near NavGujarat Collégs, Ashram Road,
Ahmedabad-180014 Teds ! (0T 275440811, 27546370
Email : ABSGEindianhank.co.in

[Under Rule (8{1) of Security Interest (Enforcement) Rules, 2002]

CAEL R a Indian Bank

Possession Notice (for Immoveable property)

Whereas, The undersigned being the Authorised officer of the Indian Bank {erstwhile
Allahabad Bank] under the Securifizafion and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 andin exercise of the powers conferrsd to kim
under section 13012} fread with Rule 3.8.5) of the Security Interest (Enforcement} Rules,
2002 issued a demand notice dated 04.03,2024 calling upon the bomower M.
Chandrakantbhai Pitamberbhai Rahate [Borrower & Mortgagor), Mr. Dinesh
Pitamberbhal Mali (Borrower & Morigager) to repay the amount menfioned in the
nofice beng Re 16,34,935- (Rupees Sixteen Lakhs Thirty Four Thousand Mine
Hundred Thirty Five only) as on 04.03. 2024 within 80 days from the date of receipt of
thi said nolice.

The BarrowearsiGuarantorsMartgagor having faded 1o repay the amount, nofics i hareby
given fo. the bomowers/guarantors/mongagor and the public’ in general that the
undersigned has taken possession of the property describad herein below in exercise of
the powers conferred on hém wnder section 13(4) of the said Act read with Rule 3, 8, Sof
the said rubes on 31 st day of July of the year Two Thousand Twenty Four.

The Borrowers/GuarantoraMoartgagor in particular and the pollic in general are hereby
cautioned not fo deal with thés property and any dealings with the property will be subjact
b the charge of Indian Bank (erstwhile Allahabad Bank), Usmanpura Cross Road
Branch for an Rs. 16,34,935/- (Rupees Sixteen Lakhs Thirty Four Thousand MNine
Hundred Thirty Five only) as on 04.03. 2024 and fulure Inlarest & expanses hareon.
The borrowers attention is invited to the provision of subsection 3 of Section 13 of
tha Actin respect of time available, to redeam the secured assets.,

Description of Immovable Property

All that Figce and parcel of immavable property bearing Equitable Mortgage of Flal Mo
D403, 4th Floor, Dewnandan Supremus, Mear Galaxy Township, Opp. RAF Camgus,
Situated &t MA Land bearing FF Mo, 3E admeasuring 16750 Sq.MMrs of Draft TR
Scheme Mo, 114 [Vastral - Ramal) Mouje Vastral, Taluka Vatva, Disl. Ahmaedabad.
Boundaries of the Property : East : Drive Way, West : Flat No. 0402, North @ Drive
Way, South | Flat Mo, 0404
Date : 31.07.2024
Place : Ahmedabad

Chief Manager & Authorised Officer
For Indian Bank (erstwhile Allahabad Bank)

UMFE KATARGAM BRAMGH: Shop No 16-20 & 45-48, Ground Floos,
RJO Business Hub, Maginavadi, Eatargam Road, Surat-395004,

POSSESSION NOTICE

Schedule-§ {Rule 8(1} (For Immavable Property]

Whereas, the undessignad being the Authonzed Officer of the Union Bank of India,
UMFB Katargam Branch, Surat under the Securitiation and Reconstruction of Financial
Mssets end Enfarcement of Sacunty Interest [Act) 2002 [3 of 2002 ) end in exercise of powers
canfermed under saction 13(2} read with nda B & 9 of the Securty Interest {Enfarcement|
Aules, 3002 igsuead a demand notice datad 24/05/2024 under saction 13 (2] of the =aid act
calling upon the 1. Mfs Shraddha Impex - A Parirership Firm (Borrower]. Mr
Ghanshyambhai Govindbhai Hadiva (Partmer), Mrs. Shobhaben Govindbhai Hadiya
{Partner}, Mr. Bharatbhai Govindbhai Hadiya (Guarantor) 1o repay the amaunt mentioned
in the motice besg Bs. 55,43, 689,04/« {Rupees Fifty-Five Lakh Forty-Three Thouzand Six

DATE & TIME OF E-AUCTION

Dt. 06.09.2024

TIME : 02.00 PM TO 06.00 PM

Pricele-Auction date & Time, EMD and Bid Increase Amount are menfioned below

MEGA E-AUCTION
SALE NOTICE

Date :02-08-2024
Place : Ahmedabad

Authorized Officer, Mr. Bharat J. Bhatt (M.) 9714199018
For, MAS Rural Housing & Mortgage Finance Ltd.

:,:'.'-:"_'*-:‘*-.Ih VIAS RURAL HOUSING & MORTGAGE
1 g FINANCE LIMITED

§.Lnd
\ﬂ Marayan Chambers; 2th Floor, B, Poalang Hodal, Sshram Road
Ahmedabad-38HC2. Condact | D34 110680/ 733

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY) Rule 8{1) of Security Interest (Enforcement Rules 2002)

Whereas the undersigned being the authorized officer of the MAS Rural Housing & Mortgage Finance Ltd. under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act - 2002 (54 of 2002 Y and in exercise of powers conferred under section
13{12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 11-03-2024 calling upon the BorrowerCo-
barrower/Guarantor to repay the amount mentioned in the notice being within Sixty Days from the date of receipt of the said notice,

The Bomrower having failed to repay the amount, notice is hereby given to the Borrower/Co-borrower/Guarantor and the public in general that the
undersigned has taken Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section (4} of
section 13 of the said [Act] read with Rule 8 of the Security Interest (Enforcement) Rules 2002, on this 30th Day of July of the year 2024.

The Borrower/ Co-borrower/Guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the Property will be subject to the charge of the MAS Rural Housing & Mortgage Finance Ltd. ason 11-03-2024 and interast theraon,

The Borrower/Co-borrowen'Guaranior attention is invited to provisions of sub-secfion (&) of section 13 of the Act, in respect of ime available, o

Place : Surat

redeem the secured assets.
Sr Borrower & Co-Borrower, Description OF The Loan AIC Mo Date & Amount of
No. Guarantor Name Immovable Property _Date of Possesion Demand Motice
1 | YOGESHBHAI KARSHANEHAI VAJA ALL THAT PIECE AND PARCEL OF FLAT NO.| Loan Account | Rs.8,81,735.00 (in Words
[APPLICANT) 104, 1 ST FLOOR, AS PER SITE BUILDING| No:6497 | Rupees Eight Lakhs Eighty
RINABEN YOGESH VAJA NOB/M4 & AS PER PLAN BUILDING rq[]_E,fgf One Thousand Seven
(CO-APPLICANT) BUILDUP AREA ADMEASURING 30.47| 3p.07.2024 | Hundred Thirty Five Only)
SQ.MTRS. IN SCHEME KNOWN AS| as on Date 07.03.2024,
“NANDANVAN TOWNSHIP® SITUATED AT|
REVENUE SURVEY NO. 282, BLOCK NC.|
275IA13 |, 275/A04 |, 275/A5 , 2T5IA6 , 2T5B |
275/B12, 2T5/B/3 , 275/B/4 | 275/B/5, 2T5/Bf6 ||
275/B/7, 215M4C.P1 | 275M4IC.P2 | 275/16/]
ROAD AMD OPEN LAND ADMEASURING|
11,200.59 SQ.MTR3. AT VILLAGE KAMREJ, |
TA KAMREJ, IN THE REGISTRATION DISTRICT |
& SUB DISTRICT OF SURAT, GUJARAT _
Date :02-08-2024 Authorized Officer, Mr. Bharat J. Bhatt (M.) 9714199018

For, MAS Rural Housing & Mortgage Finance Ltd.

REGIONAL OFFICE : 1st floor, BOB Building, M. G. Road,
Rajkot - 360 001, E-mail : recovery.rajkot@bankofbaroda.com

E-Auction Sale Notice for Sale of Immovable | Movabla Asszets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002

Motice ks hereby given to the public in general and in particular 1o the Bommawer {s), Morlgagor (&) and Guaranior (=) thal the balow describad immovabie property mortgaged [ charged Lo the Sacured Creditor, possession of which has bean taken by the Autharised
Officer of Bank of Baroda, Secured Creditor, will be soid on “As is where is”, "As is what is”, and "Whatever there is" basis for recovery of dues in bslow menboned account's, The detais of Borrower'siMorgagorsiGuaranton's/Secured Assells/DuesHesere

DATE & TIME OF PROPERTY INSPECTION : 02.09.2024, 11.00 AM TO 03.00 PM

Humidred Eighty-Nine and Paise Four Only) as on 30,04, 2024 with Further sterest therean (& | o1 ' Status of Possessian i
fr experses within B days from the date of receipt of the zaid matice ;f:{i_ Name & Address of Borrowerls | Short n.iiml?tm“ of the immovable / H{!\fﬂtﬂu Datilﬂiwd HE'E:.IFEI,! ;TE} (Constructive | 0;:2:‘:‘"::: &
The borrawers/Mortgagor/quarartors faving faied to repay the amour, Notice is No | Guarantoris | Mortgagor's Properties with known Encumbrances, if any Total Dust Nidrkin Amaint Physical Chntt N,
It'l:lz::\;nwn::!lli:ll:l;i:;]L:J;aﬂﬂ:‘suT;EgI;;?:rl:rlf;:;i%ﬂm:rziglumitgi;fﬂl;i::: | o1 | Branch: University Road, Rajkot Office Mo. 122 wilth the rru-:-as]Jrernent af Parp:!t.ﬂrea admeasuring Hﬂ_.EnE a0 l.'ltr.s sifualed on the First | Dt ; 05.01.2024 | Reserve Price ; 31,54,500 Physical Mr. Zeauddin
conferred o him/her under saction 1 24} of the said Act read with rule 8 £ 8.of the said rules Borrower : MiS Saurashira Printery Fluu_rﬂﬂhe brisiding Em:wn as " Star Chambers”, cun51m|::!3|:h::-n the lamd au:lrr.e-_as.urlng t-:l_1=5|| 245030 M_‘.rs Rs. 25.46,652.70 EMD : 315,450 M. 6376 BE056
on this 315t dayof JULY of the year 2024, Proprietor ; Wis Ashokbhai Mulubha Gadhavi |of City Survey Mo, 2583, 2584, 2566, 2585 and 2618 paiki, Ward Mo, 14 of Bajkot and situated at Harihar|  + Interest + Other Bid Increase Amount ;
and Guarantor Mr, Raghuvirbhai Mulubha | Chows, Rajkol, in the name of Mr. Raghuvirbhai Mulubha lsrani and Mr. Ashokbhai Mulubha Gadhvi | Expenses - Recovery 1,040,000

Thee boeroevars Martgegor/guaraniors in partscular and the pubsc in general &5 hereby

cautioned nat ta daal with the property and any daalings with the proparty will be subjact to
tha charge of tha Unéon Bank of Indiz, UMFB Katargam Branch, Sarat for an amount of As.
55,43,680.04/ (Rupees Fifty-Five Lakh Forty-Three Thousand Six Hundred Eighty-Mine
and Paise Four Only} s on 30,04 2023 with lurther mterest thersan Plus otber Charges

Tha barrower's attention is invited to proviswans of sub-saction (B] of saction 13 of the
Acd, inrespectof hime pvatlable, ta redeam the securnid assels

DESCRIPTION OF IMMOVAELE PROPERTY
All that part and parcel of the property being Residential Row Hause situated at Plot Mo.
49 fas per plan B30} constructed on land adm. 96.00 sq. yards i.e. eguivalent 1o
BO.2656 50, mir. Together with undivided proportionate share in the common roads
and COR with all appurtenances pertaining therete of housing society known as
"NANDANVAN" situated on land bearing Sub-Plot Na. &/1/8 of Final Plat No. Z of T.R
Schame 19 [Parcat-Magob), Revense Block Nes, 109, 110 and 111 [0ld Sunvay Nos
B2, B35 paikea, B3 = 8372) of Moje Village: Parvat, City Surat, Old Takuka Surat City
(Choryazi) and Mew Teluka -Udhna, District-Sural. Owned By: Mr. Bharatbhai

Govindbhai Hadiya Sd/-
Date : 31.07.2004 Authorised Officer,
Place : Surat. Unisn Bank of India

| FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
HIMALAYAN MINERAL WATERS PRIVATE LIMITED OPERATING IN

BEEVERAGE INDUSTRY AT ROORKEE, UTTARAKHAND,
WITH NO OPERATION AT PRESENT

{Under Requlation 364 (1) of the Insolvency and Bankmuptcy Board of India
RELEVANT PARTICULARS

| aleng with PAN/CINILLP No. | cIN: L15520UR1990PTCO1 2483
Address of the regisiered office | 404, 4th Fioor, Divine Agarimeants, Naar 3 Tans

B

3 URL of website | il feirphimatayan.in/

4. | Defails of place where majority | Destl. Hangwar in Uitarakhand and

of fixed assels are located Destt, Bharuch in Gujarat

Installed capacity of main Mo manufacturing unit at present

| products! sarvices |

E | Quarility & value of main products’| Nil

(sefvicas sold in kst financial year |

| Number of employees/ workman | Nil

8. | Further detais including fast aveilsole; Last evailable audited financal stalemenis
financial stataments (with schedules) | is for FY 2022-23. Further defails are
of two years, bsts of craditars, avadable at hitp:Veirphimalayan.in/
relevant dates for subsequent events
of tha process are avadable at

kn

-4

‘Invitation for Expression of Inferest’ and can

under section 25(2)(h) of the
be abtained from Resolution Professional by

Codeis available al

10.|Last dabe for recessd of expression
|of interast _ -

11| Date of izsue of provisional listef| 27.08.2024
prospective resolution applicants

17.08.2024

12 | Last date for submission of | 01.09.2024
| objections to provisional kst _ -
13 | Date of issue of finad lisl of 11.09.2024

| prespective resolution applicants
14 Date of issue of information
mermarandurm, evaluation matrix
{and request for resoiution plan fo
prospecive resolution applicants
15.| Last date for submission of
resalubon plans
1 | Process email id to submit EQ| | cirp.hmwpl@gmail.com

'16.09.2024

116.10.2024

Bhoopesh Gupta

AFA Valid Upta: 14.12.2024

Prabhal Chauraha, Jankiguram, Lucknow, UP-226001
[Deabe ; 0208 2024
| Placa: Deshi

(Insohvency Resolution Process for Corporate Persons) Regulations, 2016 |

", | Name of the Corporate Debtor | HIMALAYAN MINERAL WATERS PRIVATE LIMITED |

| Schodd, Jaduger Road, Roorkee, Uttarakhand-247667)

8. | Eligibility for resohution applicants | Eligibility ceiteria is mentioned in the detailed |

sending an email 3t cirp. hmwpl@gmail.com |

sdl-|

Resalution Profassonal af Hmalayan Mineral Walers Private Umited |
Registration No.; IBEIIPA-BMAP-P-D1 46802018 -21191 2271 |

Regd. Addrass: 64585338 Janki Vihar Colony Sachar-1, |

Cormaspondence Address: AV Resolulion Prolessionats LLP (IPE) '
A28, 3nd Flooe, W.EA,, Abdul Aziz Road, Kamol Bagh, New Lhedhi- 110005 §

lsrani

15 Bounded as under : North : Common passage and General Toilet Block, Sowth ; Margin Space, East:
Margin Space, West : Office Mo 123.

Branch : Mavdi Plot, Rajkot

02 Equitable Mortgage of Industrial Shed at on Mon Agricefure Plot Paiki Plof Mo, 39, land 2dmn, 55677 | DL 02.02.2024 | Reserve Price : 63,00,000 Physical Mr. Vinay Kumar
Borrower : Mis, Wheat O Vita, Mr. Amit Jain | 5q. Mirs., Total Land Yards 1144 30 of R.5. No.145/145, situated at Rangpar Village, Takuka : Wankaner, | RS, 76,10,683.25 EMD : 6,30.000 M. 96876 36013
{Proprietor), Mrs. Poonam Jain WO Mr. Amit | Dist : Morbi - 363 621 in the name of Mr. Amit Jain and Poonam Jain. The Boundaries are as under ;| + Interest + Other | Bid Increase Amount ;

Jain (Guarantar), Mr. Mehul Amrishbhal | East : Agriculture Land of Adjoining Survey No. 14771, West : 12.00 Mir. Public Road That Side | Expenses - Recovery 1,00,000
_ Kagathara {Guarantor) Curvature, North : Property of Plot No. 38, South : 18.00 Mir. Public Road that side Curvature
;rq}a Branch : Jagnath Area, Rajkot Residantial Property situated at Kings Fasm, Prince Residency, Block Mo, 157, Sokhda Road, Kuvadava Dt. : 27.11.2023 Reserve Prica : 12,66,300 Physical Mr. Mukesh
Mrs. Kiranben Dipakkumar Patel (Borrower) | Road. Plol No. 46 paki, RS, No. 8577 1/P, Moje Pipaliva, Pal, Dist: Rajol (Guj). Rs. 11,71,668.82 EMD : 1,27.000 Kumar
and Mr. Dipak Bhikhalal Patel (Co-Borrower) + Interest + Other Bid Increase Amount M. 96876 36016
i Expensas - Recovery 50,000
+ For detailed terms and conditions of sale of Property, please refer to the website link https:lwww. bankofbaroda. infe-auction. him and hitps:Vebkray.in SCAN HERE

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER / MORTGAGOR /| GUARANTOR

The borrower/guarantor/Mortgagor is hereby notified to pay the demand amount as mentioned above along with interest and cost till the date of payment on or befora the last date of submission of the bidi.e. 05.09.2024 up

o 5 PM Failing which the property will be sold as per the above sale nofice,
Date : 01.08.2024,
Place : Rajkot

{ In The Event Of Any Discrapancy Between The English Version And Any Other Language Version Of This Auction Netice, The English Version Shadl Prevail |

Authorized Officer,
Bank of Baroda

Tar feaind e § cordidom

SALE NOTICE FOR SALE OF
MOVABLE /| IMMOVABLE
PROPERTIES

“APPENDIX- IV-A [See proviso to Rule 6 (2) & § (6]]

dth Floor, Suraj Plaza Building - I,
Sayajigunj, Baroda - 3900035
Ph.: 0265-2360022, 0265-2360033

ZONAL STRESS ASSETS RECOVERY BRANCH, BARODA

E-Auction Sale Notice for Sale of Movable/lmmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Motice is hereby given to the public in general and in particular o the Borrower (s), Mortgagor {s) and Guarantor (s) that the below described Movable/immovable property
mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on *As is where Is”,
“As is whatis”, “Whatever there is” and “Without Recourse™ basis for recovery of dues in below mentioned account/s. The details of Bormower/s/Mortgagor/Guarantor/s/Secured
Asset's/Dues/Reserve Price/e-Auction Date & Time, EMD and Bid Increase Amount are menfioned below

Date of E-Auction : 21.08.2024 +* Time of E-Auction : 02:00 PM to 06:00 PM

1. Reserye Price

da 3l Jsler

Eur::;:;rgjdgﬂ'::;rzir f Glve hnrr description of the il'ltn'-tl'h":'ll.!lﬂ property 2 Eﬁrnr-_-l‘::l; rlm_-.n.-,_-,- I:;::'f::ﬂ
Mot with known encumbrances, if any k Dfitpf:-.ﬁlt I,F-!l'":l_l Date & time
4. Bid Increase Amount '
1 | MIS, ABHIRAJ AGENCY All that pieca and parce of property ownad by M's, Maniba Gyandeep Hostel Pvi. Rs. 543,67 347.37ps
Partner/ Mortgager Mr. Surjitsinh Amarsinh Mangrola and Mr. | Ltd, Morigagor of Mis. Abhirgj Agency, being, non-agriculture land beanng | (Rupees Five Crore Forty Three
Armarsinh Hams[nhlﬂangrnla. Block/Survey No. 267/4- 1, Paikee, admeasuring area 10510.20 sq.mirs. (BI57.70 Lacs EiEht}r Seven Thousand 1. Rs. 1.31.00.0000- 13.08.2024
Address : IBP Shopping Center, Nr. 1BP Petrol Pump, Opp. ONGC Sq Mirs. Open Land +1552 50 Sq.Mirs. commen Road land), situated inthe sim within Three Hundred Forty Seven and « R 11N,
Colony, Ankbeshwiar, Bhanuch-393002., Ms. Maniba Gyandeep Hostels the limitofMouje Vialiya, Takska Vallya and District Bharuch. Bounded as under - East . _Faisa Thirty Seven) 2, Rs. 13,10,000/- 11:00 AM
Pvt. Ltd., Authorized Director Mr. Surjitsinh Amarsinh Mangrola, ; : ; i ¥ f with further interest thereon as to
Address : Desad Road Valia, Nr. Vlia Polytechnic College: Ta. Valia, | ° Adj. Public Road, West : Adj. Property of Mr. Chandrasinh Umedzinh Panjroliya i e Tt ey 3. Rs. 50,000/ PRt
District Bharuch-393135. Mr. Surjitsinh Amarsinh Mangrola, Mr. | North : Adj. Property of Mr. Molisinh Mahida, South : Ad). Property of Akl Gujaral | date of payment and incidental
Amarsinh Ramsinh Mangrola, Address : No. 10, Jal Darshan Sociely, | Manav Sansthan Polylechnic College /Land of Ramestwiar, expanses, cosls, charges incurred /
GIDC Ankleshwar, Ambaoli, Bharich-393001, STATUS OF POSSESSION ; PHYSICAL. (PROPERTY D : BARBS53152022004T). to be incumed less recovery
7 | Mis. Supriti Fashion. SHOPS : All the right, litle and interest in Shop no.6405 to 6419 (15 shops) and Rs.5,20,68,632.46
Add. Shop no. 6505 Lift no. 17, Raghukul Textile Market. Ring Road- | Shop no.6488 to 6502 (15 shops) each admeasuring 140 Sq. FL e 13.01 Sq.| (Rupees Five Crore Twenty Lac
Surat-385002. Mirs. o the St floor of Raghukul Texdle Market, along with undiided proportionate | Sixty Eight Thousand Eight 14,08.2024
Name of Bomowar/Guarantors share in land undar the said building situated on land baaring R.S. No. 57/1,57/2,8|  Hundred Thirty Two And paisa | 1. Re. 2,61,00,000%
1. PoojaNarayanKhetan, 5773, FR No.91.9293 of TRS No7 (Anjana) of Vilage Anjana. near Kamela Forty Six Only) 2. Rs. 26,10,000/- 11:00 AM
2. Priyanka Mohit Khetan, i o : : A with further interest thereon as
3 SunitaAshek Khetan. Darwaja, Ring Road, Taluka & City Surat in the name of Mrs. Sunita Ashok Khetan idrtionat i1 the rioline it the dale 3. Rs. 50,000/ to
Ashok Kamlaprasad Khetan. STATUS OF POSSESSION : PHYSICAL. (PROPERTY ID : BARB56150001) i e et bl 03:00 PM
Mis Supriya Fashion costs, charges incurred/to be
incurred less recovery

For detailed terms and conditions of sale, please refer/visit to the website link https:/lwww.bankofbaroda.in/e-auction.htm and online auction portal
https:/febkray.in. Also, prospective bidders may contact the Authorised officer For Sr. No. 1. Mobile No.: 8797375787 & For Sr. No. 2. Mobile No.: 8303977423

Date : 01.08.2024 |

Place : Vadodara

LS
g

financialexp.epapr.in

Sd/- Authorised Officer, ZOSARB, Vadodara
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